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Privilege
terruptions) Nov necessarily, But if a no-
confidenge motion is passed, then the
Government ig bound to resign. But you
said that I started the motion with the
word “failure”. I do not know what is
the difference when the word ‘failuie’
oceurs  at the beginfling  and when the
word ‘failure’ occurs  at the end I
think it does not make any difference. It
was also a censure motioa, but because of
that, you did not allow jt. This distinc-
tion, I submit, cannot be valid and if you
proceed on that basis, I submit that it will
be a bad precedent,

MR. SPEAKER: I do not think you
have added to my knowledge. I do not
deny it, that an Adjournment Metion
also a censure motion But it should be
in the proper shape, and then the matter
19 discussed and then the Minister gives a
reply.

SHRI S, M. BANERJEE. The rules
speak only of Adjournment Motion or
no-confidence motion; not of any censure
motion.

MR. SPEAKER: Then I will not accept
any censure motion. If it 11 a censure
motion you inust stait it as an Adjourn-
ment Motion

PO

12.07 bss.
RE. QUESTION OF PRIVILEGE

NON-CIRCULATION OF ANSWERS 10 TWO
QuEsTIONS IO PrEss CORRFSFONDE NIS

MR. SPEAKER: Mr. Madhu Limaye,
I had sent your privilege motion to the
Minister and he wants to make a
statement,

Ut wy faerls (wiwr) : el e
TEN A9 T FE; WY R WA
firitarfasre qoaw wrde w73 Hfaw
W it 97 %1 o g 98 d AR
wrr et Frofg §ifao ) aqT & AR
aw ad wt wrfgd

weay wew ¥ A X 39 R
7 T v I & of ?
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ot ug fe@ W % ag aga A
werd &1 a§ 3 ) oy I A avi ?
ua o feafe &, 95 So 1 weT &
AR @y Af ) W agrm wae
g1 A ¥ ™ W WA ool AT 8, qT
&ifao

st WpiTw W AWM (WAL -
qegel WEYRY, qE UATEt 97 Ay

it wg fend T fafahg WA
T 97 g g7

SHRI BHAGWAT JHA AZAD: Do
they want 1o scuttle the whole Plan
discussion, for which we have extended
this sesmon? Why should they do it
Like that? What 15 this? We wamt the
Plan discussion; not all these things all
these hours

MR. SPEAKER. Mr. Asad, he <ent it
to me in the shape of a privilege motion,
but I did not consent to 1t J semt 1t
for the Minister's reply And even now
what he wants to say will not be treated
as a matter of privilege, but he will say
something and the Minister wil reply to
that, and then, after that, T will consider
what shape it takes.

FrT ARgE 45 I | ¥W Jw9A
s aifm R fmag e
& ¥ drex ¥ fr frgg ¥ o gwa
7F T, Y g T A §, vt A
¥ e ¥ Y o W g W §

Then we will be on parole for abont
two months, not holiday, but parole.

ot wg foad wew wgw, @
faeg 97 ..

SHRI VASANT SATHB {(Alola):
On a point of order, in regard (o this
privilege question,

-
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Privilege

MR. SPEAKER: There is no question

of privilege. Do not interrupt now

Pleass sit down. He is going to ey

something and the Minister js going to
reply.

SHRI VASANT SATHE: My point
of order is under rule 225.

MR. SPEAKER: But on what matier?

SHRI VASANT SATHE'  When
Mr. Limaye began he said that he want-
ed to make a statement to take your
consent regarding the matter of privilege.

SHRI MADHU LIMAYE:
say that at all.

I did not

MR. SPEAKER: 1 have not given my
consent.

SHRI VASANT SATHF
I am trying....

The pomt

MR. SPEAKER: Why are you tore-
ing yourself like this?

oft wg foad - merer wgea, @

T AR wyogar w37 | (We-
aw) ..
SHRI VASANT SATHE:  Thu

precisely what I am trying to bung to
your notice under rule 222.

MR. SPEAKER: Rule 222 does not
apply; 1 am not treating it like that.

SHRI VASANT SATHE. Under
which rule are you allowing him 1o
speak? Let us understand it.

MR. SPEAKER: He wants to put a
question to the Minister about a cer-
tain matter and the Minister will reply
to it.

SHRI
what rule?

VASANT SATHE. Under

oft wy fesd: weawr wirm, &
£ 7 JATE { W W9 F sewRfa A ?
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wiT W copafie g @ & b s
gt g g w7, (wwwwr)
w17 W Rty §F ), W ¥ ggair
At & oy dwr oA )

SHRI BHAGWAT JHA .AZAD: You
have said that you want um to put a
question to the Minister and a reply
would come from the Minister. Under-
what rule? Why should he be allowed
to put that gnestion now! figw ww

¥ war W 9 % wE?
fafara & &t % wrr w1 wfipere § )
e wm ¥ o wr fefadw A
S UM F qdr 1 W9 3 i g iv
froart & qre 37 A9 g s w35
2o aft g T A FYy g ey
FTEA AT AT I R

&t 5 fand - goasr 9y, dfew
fay & arg g4 & @ &Y Al o
¥ IBAT & AT AE TH &7 favig
T Y WIT AR F) A F AT 7
¥ W@ wri w0 g gy wan @ Fe gt
LR T AT A R 1
gagfrr g & o faw & 9q F v
CEE A | w71 {aiw
g o g fawfY, g A aew w0
AR ¥ FIT AE) IFAT § Ay qE
agt IBTAT oA |

oy sdx @5 : N agr €K 7
oft wg fowy : 225 % agT

SHRI VASANT SATHE: Have you
given your consent under Rule 222 ?

MR. SPEAKER: If any privilege
motion comes, without giving any con-
sent, the Speakér has got the right to
listen to the member, then listen o the
minister and after that decide. 1 have
not given my comsent to him. I am
just listening to him,
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ot wg Pored < OSU AP, TR
w1 ug w@qfey wfes § fs 2@
¥® § fag gaedt N g gAY
wdft afegmsT R wigwT g |

SHRI BHAGWAT JHA AZAD. 1|
agree, you have a rght to  hear am
But on this point you have heard the
member twice alieady. Let the iepiy
come. But if you want to hear him
every day, you can do so. We have no
objection.

MR. SPEAKER' If you see the nooks
on this, you will find that the Speaker
has the inheient right to hear an hon
member if he has some doubt, then ush
the munuster to say what he wants to say
and then decide 1 am very clear about
#. He s vague and f am going to hear
him for g short ume, then hear the
minister and then give my i1uhing T haw
not given my consent.

SHRI VASANT SATHF: lhat 15 not
the rule, unfortupately Wil you hear
me first?

MR. SPEAKIR I am sony, if thi
goes on bike this, then I eannot ask the
opposiion membeis also note.to do u It
1s very difficull I am not mepared for
that,

SHRI VASANTI SATHF 1T am not
challenging your ruling

MR. SPEAKER If [ am n doubt, it
I am not very cicar on any pomnt, instead
of straightway gning my comsent o st
} can give two minutes to the member
to explain what 18 the posiion so that 1
can satisfy myself, then I can ask the
Minister to say whatever he has to sav
and then give my decsion. We should
sec that this House doxy not go pureh
by the rigidity of those things. After all,
this is democracy and we have to pio
ceed,

oft vg fam® oW wERE, W
T geov w3 A & fraw g ¥ TR
T HFAT § . (Waw).. A WTer
R & T, ]I qUAT qF AT 9
T GAET F b
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SHRI AMRIT NAHATA (Baumer):
Sir, I rise on a point of order You were
kind esough to say that you have to
seek some clarification.

MR. SPEAKER- Mr. Madhu Limaye,
I am told by the Secretary that you have
already read it 1n the House or made
observations concerning it.

SHR1 MADHU LIMAYE That was
1 different proposiion on a pomt of
wder The Speaker allowed me to raise
a point of order, not of ptivilege

MR SPEAKER But you have read
this notice

ooy fena A% g9 1 S E
famg F—fm 225 & J27 1 ww 7Y
qAT BT 92 KEA {1 A7 A1 AT ofgy,
Ard ez 77 A g W Aifew
fzor g7 g9 ¥ "7 T wfgsrer w7
T ISAIY 1 TH T IIEF a7 g
&1 &1 FOF A & | A7 HET WA
sfawt 37 g9 7 TRar ¢, &
R TO TG TEW § 1 Fiew 4y o
difzn fear g—adrvz &7 gaHa
IR F A7 qA W@ W AFE W,
{w7 sre &7 Y frotr w7 €1, P

MR SPEAKER. Please do not tiy to
creatc  comphcattons, If you want to
1ead the notke, T have been told that

you have alrcady read the note n
this House.

SHRI MADHU LIMAYE. No, that
wds a letter to the Deputy-Speaker on a
point of order

7g Jifeq # &) 7Y g W
wrE7 a7 a7 fe |1, 48 92 w7 g |
arTuet Wifew at &% e i fear €

SHR1 AMRIT NAHATA: Sir, I rise
on a point of order. You were Ll
enough just now to say that if you have
some doubts for clarification, you could
allow an hon Alember to speak. What
ho is reading is the notice he has already
sent to you and you have read it.  Now
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Privilege

(Shri Amrit Nabata)

after reading it, if you have some doubts
on which yon want any clanfication
from Shri Madhu Limaye, he can give
clarification on those doubts.

ot wg fawd - dar wie widw &7
i v & oy o g, AW G W
frafaa Mfad | uma sy 73T § a@A
¥ fod da g
MR, SPEAKER" I am told this matter
was already brought up by Shri Madhu
Limaye in the House, Shii Madhu
Limaye says that he read 1t on a point
of order. Whether 1t was a pomnt of

order or not, the matter 1s already before
the House.

ot wy foad - w7 ¥ 77 9AT fF
w favg

weqw Wy A7 Ay @ @
wfvws & 1 o & gt 71 99 €1 d5T0
g—=e mw oY e w7 I £ )

st wy foma  ag Far arelay
FY, 9T R AT B—H WIE FHAY |
™ & arv § oF v qT g8 ST
¥ Y w41 1 & ww W o ®, ww
N wynfa & 79y g I © A
¥ gy WY wmr wwvy 7

wR WA W9 A IN A
TR GTET 9T 937 &, A IW & A
fafreer o @ &, w7 3w & € A
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ot ny fomd - Wy SRR, W
et faoks # faady g wwdE
MR. SPEAKER: I am told....

ot 7 foverd : wo ¥ Sivw 1 ¥
A f--awifox w1 qw §, %
TRgfT 1 AOF SR A ISR
w1, & onge wiw v S Oy |

SEPTEMBER 4, 1073

Question of 32
Privilege

MR, SPERAKER: 1 expremsly asked
you in the very begionlug, “Did you lay
it in the House? You sid, “No™,
Again, I asked you, “Did you mention
it in the House? You said, *No".
Then, I ipsisted that you should speak.
Now, this paper is befors me. I find
you have already mentioned it in the
House.

ot wq fomd : wwaw e,
& o A w7 @ v ¥ 8 e
wr ag ga femr &, A X AL aw fay
&) W R waE gy vy e fifare
—TEEAE-AT FT R YW T
s AT g 7l wgea o gie-fer
smq &7 91 fadrr g1 g Afed

MR SPFAKER. This 1y on the Ist of
September My observations ure*

“f want to tell Mr Limaye that 1
am keeping his privilege motion There
1 one no-Confidence motion also, 1
will take it up later on "

.

Mr. Lumaye makes a statement after
my observation It 18 not the Deputy-
speaker who was sitting; 1 was sitting
at that ume [hen, you have made
long speech here.

ot g fomd www W,
77 2 fqqeav & 9@ &1 wiv el )

woaw AEww . AT Y@ grsieed
& a7 wra ¥ w37 fr qrw qi faew v
fHfwr o 39 F arr—

After that, you have stated your entire
whether you had already

in the House, You said, “No; I did not
mention it in the House.”
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ot wq fmd W aq
T o t—wre A wEvar K iy
ferzr & 9gA g |

MR. SPEAKER: I asked you m the
wery beginmng whether you had already
mentioned it 1 the House and you saud,
“No” Byt 1 find you have already men-
tioned it in the House So, what I shall
do 18 to ask the Minster to make a
statement

st wy fwmd worg wiEw
g w4 A gfaa—& garT w1 W
g (vwawry)
oy fmqi w0 9w W
grfeardee d%ifrae o &1 weel & 7
w7 ¥y e wam AT RS el 7
T g rwva fafaeel % A
T @ Y 3@ 4 AVE W WO GAT
f& artergrez A3 fvas # FE we
a9 &1 o g & oY Tow 9T
frat 9y 1 wE ¥ oY AT G AT
fF wa1 R aR fafaedl & ww O
qaEETt F = ¥ A7 gew HiT IT X
g ognfa fFr 4 Y A0 2
1 W By AT 91 5 o AW
¥ ot wfY avg oW B oTTR X7 AR
foar Ty a7 AT aEr e wre o
& TF WEAT ¥ AT¥ O AT TB Qi
RagmwzfeasTaamys

MR, SPEAKER The Minnter  will
makes a stalement now

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMAIION AND
BROADCASIING (SHRI  DHARAM
BIR SINHA): Mr. Speaker, S, with
reference to Unstwrred Question  Nos
$121 and 5231 dated 31w Avgost, 1973,
the cyclostyled copies of the answers to
the above Queostions were made avafl-
able at the PIB. Desk of the Press
Room in Parliament House for the use

BHADRA 18, 1898 (SAKA)

Question of 34
Privtlege

of the accredited Press Correspondents
and seporters around 1210 pm, as soon
as they were received from the Ministry
of Finance.

The answers to all the other Questions
of the day were received earher and
were made avaslable a5 usual when the
Question Hour was over The answers
to Questton Nos 5121 and 5231 of 31st
August, 1973 were made avadable as
soon as they were received  There was
no delay on PIB's par, in makiag
them available ro the Press

1t 13 pot correct to say that the anywers
were not supplied to the Prcss Room
In fact, the News Agencies carned the
answer, in the services and many news-
papers have also published the answers

Answers to Parllament Questions are
supplied to the Parhament Library
direct by the Lok Sabha/Rajya  Subha
Secretariat, and not by the PIB

To summarise, amswers to Questions
No 5121 and 5231 were, in fact, made
available to the Press in due time and
there was no question of any attempt
at suppression of any proceedings of
Parhament by the Press Information
Bureau

Wt wg G Ama wfev
sy fafadrsr gy F 33 Mo ards o
g Afuw & oma o w1 W wary
FE1 2 ura Y Frofa e T o ey
1 FEGTFT ALT A AX oA
& oyr T 49 manfre fear ¥
% 47 TR0 T o & vfr e
27 & ma fxfairs 3% o« 7 wiwar
ART AT I THETN A Avw H ovveEY
W WAT WY FAE T AT Wy
e griodte T wETY T P oo
qEE @ W & TR AT A
goiy Fedy walY w1 ware oy Ay ¢
wifs woft vy 7 a@ W v fw
{ﬂ'ﬁﬁ%#ﬁ*ﬂl ol P
e 3, W T R T INW LY wer

[
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ot way Food
Y Favr 4T wf et fady fufls
o | o ifvy T o ure
frfuter WA Fqrw aF 1 K qerd
& oy wrey ¥ & fory dare g

ot widre fog - few saaw
¥ v og WY I AW W
W ¥ wa Kfew X QA F wel
® nv arx ¥ AT qm i wafe
AN WX T IN GHN W ALY 9T\
Y & wvfy 13 wawdd w0 fyr

(wrorwpr)
ot wy femd 12 % €AW
By afEgd 1 W 12 W AR WA

¥ g1 aw ¥ fear war, @@ aiw Afwg
w1 qre F Wy afed

MR. SPEAKER: The postion 1s like
this that all the answers come to the

SHRI MADHU LIMAYE: Do you
supply also to the Press correspondents?

MR. SPEAKER: As the position goes,
we sliso supply to the news agencies.

SHRI MADHU LIMAYE: Not to all

SEPTEMBER 4, 1973

Queation of 36
Privilege

o g way fmgodiome 2% # AN
.. &fae, woz aff X § & afyw

This is not a matter of privitege. They
are not boupd to perform this fanction
as part of their duty to the House, That
is an sdmpistrative duty....

SHRI MADHU LIMAYE: Duty all
the same,

CIAR LR ol A A
JFER P I AR ¥ RR |

that, if they perform this social function
voluntarily, that should be complete

SHRI MADHU LIMAYE: That is
the procedure laid down in the book of
Mr. Kaul and My Shakdber,

MR. SPEAKER: That should be com-
plete. If the replies are placed later on,
some procedure may be evoived to inform
me the reason as to why the replics were
given ister on  But, so far as the privi~
lege is concerned, no pnivilepe is made
out.

SHRI H. N, MUKERJEE (Calcutin—
North-Eust): The question of  privilege
apart, do you imply— from your obser-
vations, unfortunately, that implication
comes to my mind—that the PIB or
similar organizations can. discriminate,
pick and choose and supply?....
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complete
and choose,
40 not do it—we do not mind if they do
not do it—but if they do it, it should be
a complete picture.

SHRI H. N. MUKERJEE: It is not a
quostion of your hope. It is not a ques-
of the Speaker’s hope. I; is a ques-
of the rghts of the House, I want
the question of discrimination by the
has to be investigated, whicheve
has to be investigated, whichever
the agency—not the Privileges Com-
perhaps—but by somebody else.

HIHL

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI 1. K. GUIJ-
RAL): May I clarify one thing? I think
my hon colleague has already clarified
it. In this parucular case, what happen-
ed was that for these two particular
questions, the replies were received
by us at 12.10. That is why there was

some delay in giving it to the Press. That
is the main thing.
ot wy fend@ & 7 wae

fiwqr. seez feqr aa waifer fwr,
g 98 ¢

SHRI I. K. GUJIRAL: No, no. That
is wrong. At 12,10 it was placed in
the Press Room and they were taken ...
(Inserruptions)

SHRI MADHU LIMAYE: You sre
not & member of this House,

BHADRA 18, 1883 (SAKA)

Question of 38
Privilege

SHRI I. K. GUIRAL: My stitement
should be taken in comparison with any
statement made by anybody outside. The
main poiot is that we placed these replies
in the Press Room at 12,13 because they
were roceived late....(Interruptions) 1
have got all the papers here as to bow
many papers published this news on the
basis of the information given to them.
They would not have published them if the
information was not given

off oy fomdr . & & 37 w7 ouvw
dray ar, s S, ez g Afak
& 7w 39 0 qArT FIMAT

SHRI I, K. GUIRAL: If my hon.
fricnd wants to go and pubhicise him-
self, he is welz me 10 do so and I have
no objection. .. .(Interruptions) That is
one thing. We have also performed
our duty. Also it was given 1o the
PTL

Secondly, your observations are al-
ways respected What we normally do
is......

AT HTIITHA

ot wy femd :
4 TN 53 F A

SHRI I K. GUJRAL: If they do not
want (o hear me, what can I do? Usually

Then, they are soried out
and are brought bhere and  placed
in the Press Room They are
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SHRI SEZHIYAN (Kumbakot::m):
The point 13 this, He says that e-
plmp\::; reccived at 12.10  Accordiog
to the Rules of Procedure, the answers
to questions which have not been taken
up for reply here and the amswers 10
the unstarred questions, should be placed
on the Table of the House at 12 O'clock.
Foom the Minister's statement, it scems
that the replies were recerved after 12
O'clock or at 1210 That means that
they could not hive heen mven for pub-
heaton I want to hnow how a reply
received after the ume could be lad on
the Table of the House and how can it
be released to the Press?

MR SPEARFR We hav» nad enough
discussion  'We do 1t every day, through-
out the session, even though there was
enough time earher  This extension
was mainly meant for dwcussion on the
Plan  Yet, these matiers arc hrought up
even now  Please don’t do it Yet us
pass on to the busness of the House
1 request hon Members not to tike up
the ume of the House tomorrow like
this  Pure Plan nothing else

Now, Papers to he laid on the Table

1241 hrs.
PAPERS LAID ON  THF TABLE

CrNTRAL Excrse (9TH  AMDT ) Runes,

NOTIFICATIONS UNDFR A P Excie Act,

1968 AND INDIAN B1aMps AcT, 1899
AND A STATEMFNT

THP MINISTER OF STATE TN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) I bee to lay on fthe
Table:—

(1) A copy of the Central Excise
(Nmth  Amendment)  Rules
19717 (Hindi and Enghsh ver-
sions)  published 1n Notfica-
tion No GB.R. 398 (B) in
Gazette of India dated the 25th
August, 1973, umder section 38
of the Centrsl Exclses and salt
Act, 1944 [Placed n Library
See No. IT-5604/73.]

SEPTEMBER 4, 1978

Papers laid 49

@) A of Notifigation No.
2391-T2/70-34, Revenup (T)
publshed in  Andhra Yradedh
Gazetie ww ﬂmﬂ!'lﬂs Tuly,
1973, ma certaln »
ments to the Andhra P.m
Arrack  Manufactory Rules,

1971, under sub-sechon (4) of
section 72 of the Andhra Pra-
desh  Excise Act, 1968, read
with clavse (c) (i) of the
Proclamation dated the 18th
January, 1973 issued by the
President in rolation to the
State of Andhra Pradesh
[Ploced m Library Set No
LT-560%/73 1

(3) (\3 A copy of Notnficauon No
Q31x1277 4 1, published n
Andhra Pradesh Gazetle dated
the 27th July, 1973 making
certain amendments to the rules
for the supply and distribotion
of Stamps as v force mn  the
Statc of Andhra Pradesh nnder
sub-section (2) of section 75 A
of the Indian Stamp Act, P99
read with clause (¢) (m) of
the Proclamation dated the 18th
January, 1971 issuei by the
President n relation to the State
of Andhra Pradesh

(i) A statement (Hind: wnd Eng-
Iish versions) showng reasons

for delav n lay'rg the above
Notification
[Placed in ey Sce No 1 1-3606]

731

MEMORANDUM OF IHE ACTION TAKEN ON
TRE REPORT oF CoMMission oF INOt my
AE A INDIA STOWAWAY INCIDENT

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR  SAROJINI
MAHISHI) I beg to lay on the Table
a copy of Memorindum (Bindi and
English versfons) of the sction taken
on the report of the Commission of Ye-
quiry in respect of the Air Indis stow-
away incident of March 3, 1973, [Placed
in Library  3e¢ No. LT-5607/73.]



